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SHRI PILOO MODY : Is he there to
advise the Swatantra Party as to what we
should do ?

SHRI GOVINDA MENON : It should
be the privileee of the Memters of this
House to stand for the rights and privileges
of Parliament and not for the privy purses
and privileges of a few princes. It is a sorry
spectacle 1o see that there are a few
Members in this House for whom the
rights and privileges of the Parliament
are not so important as the privileges
of a few princes 1 would like to put
it to those Members o! this House who
object to this legislation as to whether they
would have an egalitarian society in this
country by revolution or by legislation. The
Government today s'ands for un egalitarian
system of society and th= Government hope
that by procestes of legislation, 1axation and
administrative ones that goal will be achieved.
This is what the Prosident has stated in his
Address on 20th February '70. There is
absolutely no substance in the conteotion
that there is no legislative competence in
introducing, discussing and passing this Bjll.

MR SPEAKER : T have no doubt that
the Parliainent is fully competent. Now,
the question is ..

SHRI KANWAR LAL GUPTA: 1
1ise on a point of order  (Interruptions)

MR, SPEAKTR : The guestion is :

*That leave be grinted to introduce a
Bill further 10 amend the Constitution
of India '

Those who are in favour may please say
“A}e“—

SEVERAL HON. MEMHKERS : Aye.

MR. SPEAKER :
please say, *‘No".

Those against may

SOME HON. MEMBERS : No.

MR. SPEAKER :
the ‘Ayes” have it.

The * Ayes™ have it ;
The leave is granted.

The motion was adopred.

SHRI Y. B. CHAVAN :
the Fill,

I introduce
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15.17 brs.

RESOLUTION RE: RAILWAY
CONVENTION COMMITIEE

THE MINISTER OF RAILWAYS (SHRI
NANDA : I beg to move :

“That this House do resolve that the
membership of the Parliamentary Com-
mittee appointed in pursuance of a
resolution adopted by Lok Sabha on
28.11 1968 to review the rate of dividend
which is at present payable by the Rail-
way Undertaking to General Revenues as
well as other #ncillary matters in connec-
tion with the Railwav Finance vis-@-vis
the General Finance and make recom-
mendations thereon, be increased by 4
mye members of this House to be
nominated by the Speaker.”
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SHR] RANGA (Srikakulam) : This is
the first time that such a proposition has
been placed before the House, 1 would like
you to consult the earlier praclice and the
precedent also Never before I have seen such
& proposition being placed before the House.
In the very beqinniug, 8 Committee cumes
to be appointcd and they fix the strength
either on their own or in consultation with
the Speak#r—God alone koows. Anyhow,
they come before the House with a resolu-
tion and get it passed. Thal is how it has
been passed on the last occasion.
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Now, we do not know for what
extraneous reasons, suddenly, some wisdom
has been put ‘nto their heads and they have
come to rcalise that they need four more
NMembers. Geperally speaking, as you know,
on these Commitiees, we ¢o not function on
party basis at all. We try our best to rcach
# consensus. On verv rare occasions, we
take decision by majority.  Under such
circuinstances, with this practice behind and
with the convention staring in our face, of
never coming forvard with such a proposi-
tion, 1 do not see any reason why you should
allow them to come forward with such a
resolution “nd allow them to iosist upon
getting this resolution passed in this manner.

SHRI SURENDRANATH DWIVEDY
(Kendrapara' : | want to say a word, Sir. [
really fail to understand why in the midst
of a committee further addition has become
necessary. Is it perhaps that the whole Com-
mittee would be renominated again and the
existing members would not conmtioue 7 If
the period is over, 1 can understand. If it
is thought that because the opumber of
members is very limited proper consideration
may not be given and nropr justice may not
be done, then I can understand that there is
any nced to increuse the membership. But
the entire Committec 15 a nomioated com-
mittee and the Parties are asked to nominate
their members whose names vou ultimately
approve, Almost the several sections of the
House are represented in  the Committee.
What is the purpose of this resolution ?
Whom else they want to bring into this
Comimittee at this stage and for what
purpose ? Unless thesc things are clarified,
I thiok we should oppose this resolution.
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SHRI S. KUNDU (Balasore) : Sir, 1 am
a member of this Committee. Three-fourihs
of the work is done. 1 do not know why
at this late stage the Minister is bringing
this resolution. I think the Members are
quite competent and they ure doing their
work with utmost sincerity, But the Com-
mittee has not met for the last three months.
Again, at this stage, increasing the member-
ship by four more members would make
the Committee a bulky one and will serve
0o purpose
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SHRI NANDA : I appreciate the hon.
Members are entilled to ask the question
why at this stage we are bringing a motion
of this kind and only if they had waited to
hear me, they would have found ample
justification for it. A brief statement 1 will
read pow which will make the justification
amply clear.

As the hon, Members are aware, the
review of the intcr-relationship between
General and Railway Finance has been
entrusted, in accordance with the usual
practice, to a commitlee of Parliament
consisting of Members ol both Houses. This
Commiltee was set up in terms of a resolution
passed by this House on 2K.11.1968 and by
the Rajya Sabha on 16.12.1968. The Com-
mittee had their first meeting on 27.1.69 at
which they finalised the terms of reference
and also decided upon the questionnaire for
which detailed replies were to be furnished
by the Ministry of Railways. The memoranda
on the subjects covered by the terms of
reference as well as detailed answers to the
questionnaire were prepared and furnished
by the Ministry of Railways, the first lot
consisting of the major portion on 8.5.196v
and the balance on 4.7 1969. In the mean-
while, the Committec not only had a
preliminary and general copsideration of
some ol the memoranda presented to them
in their meetings on 14.5.1969 and 16.7.196Y
but ulso they visited the Railway installations
in Madras, Secunderabad und Bombay. It
is unnecessary for me to underline the
importance and magnitude of the task that
has been set before the Committee. 1t will
be ia the best interests of the Administration
to get as early as possible their considered
recommendations which will form the basis
of the financiel structure of the Indian
Railways during the Fourth Flan period.

Owing 1o various changes, which are
within the knowledge of Hon. Members, the
Committee as it stands at present, does not
include either the Finance Minister or the
Railway Minister. It will be appreciated
that in order 10 reach meaningful and
practicable conclusions, the membership of
the two Ministers vitally concerned is an
essential requirement for the proper function-
iog of the Commiitees.

I may add that in all the Convention
Committees constituted so far, tbe Finance
Minister and the Railway Minister have
always been Members of the Committee,
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I, therefore, commend the amending
Resolution which 1 have moved, for enlarg-
ing the membership of this House from
twelve to 16 for accentance of the House I
may earnestly assure the House that with the
expaosion of the Committee, it would be
possible for them to complete their delibera-
tions in the shoriest possible time, so that
the recommendations of the Committee
could be available to Parliament in the near
future, based on which the Government could
come forward with & Resolution for the
approval of Parliament.

SHRI SURENDRANATH DWIVEDY :
May | know when the term of the present
Committec expires 7

it waT Aw gtﬂ {FEFFﬂ m)
oG AT a4l aIAT ARY ¥ oA
ey |

SHRI SURENDRANATH DWIVEDY :
Is the term already over ?

SHRI NANDA : No.

SHRI SURENDRANATH DWIVEDY :
How maoy months are left ?

SHRI1 NANDA : It is a continuing Com-
miltee. We want to :ee that the work is
completed in the shortest possible time, in a
few months.

Sl $AT FF T ;WM AR F
qLIAT WTEA £ WIT 3V ATE |

MR. SPEAKER : | may briog to your
notice that in respact of these Committees,
Speaker has nothiog to do, except that it
is mentioned that the election may be held
as proposed by the Speaker.

SHRI SEZHIYAN (Kumbakonem) :
This is only nomination by you,

MR. SPEAKER : So far as this Resolu-
tion is concerned, this Resolution is coming
from him. It is for the House to accept
it or not. Why should I come in ?

st wew faardt wreddt : oo
HENE F I A UF G ¥ | 99
7 g afed ¥ o oAE woaw
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g7 T w9 oAt wfeqs ggefAa
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SHRI NANDA : I thank

Member, 1 am preparsd to
suggestion.

the Hon.
accept  his

SHRI ATAL BIHARI VAJPAYEE :
Nandaji will have to move another Rcewnlu-
tion as amended.

SHRI KANWAR LAL GUPTA : We
can move an Amendment.
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SHRI NANDA : There is balance in
respect of Rajya Sabha. So far as this

House is concerned, the Membership will
be perfectly right.

SHRI SURENDRANATH DWIVEDY :
They can bring it up tomorrow.
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ot way are T 4 F Iwrg A
=1fgd AT Teq FWT F EAIT FT FAT
arfge

MR. SPEAKER : 1 can drop this for the
present if you can look inio it and if you
are prepared to bring another one tomorrow,

SHRI NANDA : | am prepared to
accept the suggestion that instead of four,
the number will be two.

SHRI KANWAR LAL GUPTA : Why
should there be Rajya Sabha Members 7

MR. SPEAKER : Lei three Members be
from this House and ope Member from the
other House or let three “Members be from
the other House and one from this House.

SHRI SURENDRANATH DWIVEDY :
No, Sir. The arguments advanced by the
Railway Miuister clearly show that he wants
only the Minister's association here, 1 would
suggest that et this be smended in such a
way that both the Finance Minister and the
Railway Minister become vx-officio Members
of this Committee. +Let thiere be no other
addition of the member c¢ither from here or
from the other House,

SHRI SEZHIYAN : Whenever a Joint
Committee for both houses of Parliament is

constituted, the parity is always maintained
at2:1,

MR. SPEAKER : Here thore is no ques-

tion of parity. It is a Queation of adding the
Mioister.

=t wew fagrdt et : A wem
ag 2 f5 off a1 @ gwTe @ e Aw
TFNE R Wi o & | 95 weamy
FAMAFATE | A ag & fe afade
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wiawrT § 1
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MR SPEAKER : ®9l Rgimd T@&
oE F Qg |

I cannot afford to wait for so long. You
will please bring the amended Resolution
tomorrow. For ilem No 15 of the Agenda,
the same thing will hold good. There are
two members. And let both these be substi-
tuted by new Resclutions and these may be
brought here tomorrow.

SHRI NANDA : Yes, Sir.

MR. SPEAKER : Now, we shall take
up Item No, 19 on the Agenda—discussion
on the Telengara problem, Shri Goyal.

15.32 bre.

DISCUSSION RE : TELENGANA
PROBLEM
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15.35 hrs.

(Sbrl K. N. Tiwary in the Chairl
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